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(Act No. 7 of 1973y

(Recelved the assent of the Governor on the 24th March, 1973 and was
pub)hshed in- R.H. p. Extra, dated the 18th April, 1973 at page 571
582 ‘

AR Act to make provisions to facxlltate adequate flow of credit for agn-
cultural production and development through banks and other insti-
tutional credit agencies and for matters connected therewith and/Or
- incidental thereto.

" Br i enacted by the Legislative Assembly of Himachal Pradesh i in the
Twenty-third Year of the Republic of India as follows :—

CHAPTER - 1
" PRELIMINARY

1. Short title, extent and commencement.—(i) This Act may be called"
the Himachal Pradesh Agricultural Credit Operatlons and Mlscellaneous
Provisions (Banks) Act, 1972. \

- (i) It shall extend to the whole- of the State of Himachal Pradesh

(m) 1t shall come into force from such date? as the State Government
may, by notification in the Official Gazette, appoint in this behalf and diffe-
rent dates may be appointed for different provisions of the Act and for diffe-
rent areas of the State.

2. Definitions.—In this Act, unless the context otherw1se requxres —

(@) agnculture and “agrlcultura purpose” shall include making
land fit for cultivation, cultivation of land, 1mprovement of land
including development of sources of irfigation, raising and harvest-
* ing of crops, horticulture, forestry, planting and farming and cattle
breeding, animal husbandry, dairy farming, seed farming, piscicul-
ture, apiculture, sericulture, piggery, poultry farming and such other
activities as are generally carried on by agriculturists, dairy farmers,
cattle breeders, pouliry farmers, and other categoriés of persons
" engaged in similar activities including marketing of agricultura] -
- - products, their storage and transport and the acquisition of imple-
ments and machinery in connectlon with any such acthty, :

) agncultunst means a person. who is engaged in agriculture;

1. For Statement of Objects and easons, sce R.H.P. Bxtya, dated the 10th June,
139;/21,98137 5254 and for Authontanve Hindi Text SeeRHP Extra,, dafed
P. 45.

2. The Act enforced in the whele of Htmachal Pradesh w.e. f the 15th September,

1973, vide Not. No. 8-29/7!-Fin. (W & M), dated the 31st Auguat 1973,
pubhshed in R.H.P;, dated 8-6-1973, P. 1338. i
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CELLANEOUS PROVISIONS (RANKS) ACT, 7 OF 1973
“Agro-Industries Corporation” mens a company or other ‘body

corporate, one of the punmpal objectives of which is to undertake

activities .connected with or intended for the developmsnt of
agriculture and not less than fifty-one per cent of the paid- -up
share capital of which is held by the Central Government or by any °
State Government or Governments or partly by the Central Govern- -
ment and partly by one or more State Governments . ‘
“bank” means,— :

(i) a banking company as defined in the Bankmg Rogulatlon ’

Act, 1949 (16 of 1549);

(i) the State Bank of India constituted under the Statc ‘Bamk of

India Act, 1955°(23 of 1955);

(@) a subs1d1ary bank as defined :in the Statc Bank of India

(Subsidiary Banks), Act 1959 (38 of 1959);
(iv) a corresponding new bank constituted under the Bankmg .
' Companies (Acquisition-and Transfer of Undertakmgs) Act,
1970 (5 of 1970); ,
(v) - any banking institution notified by the Central Government .
llgicsigr section 51 of the Banking Regulation Act, 1949 (10 of -
(vi) the Agrlcultural Refinance Corporahon constituted under the
Agricultural Refinance Corporation Act, 1963 (10 of 1963);
(vii) ( ghe Agro-Industries Corporation as deﬁned in sub-section
4

>

"(vzzz) the Agricultural Fmance Corporation L1m1ted a company

in corporated under the Companies Act, 1956 (1 of 1956);
and

(ix) any other ﬁnancnal 1nst1tut10n1 notlﬁed by the State Goyern—
ment in the Official Ga7ette as-a bank for the purpose of .
this "Act; :

“co-operative society” means a co-Operative society regnstered or.
deemed to be registered under the Himachal Pradesh Co- -operative
Societies Act, 1968 (3 of 1969) the object of which is to provide
financial assistance as defined in clause ( f) of this section to its
members and 1nc1udes a ¢o- operatlve land mortgape/devclopment
bal]k o'.nd

‘financial assistance” for the purpose of this Act means assistance
granted by way of leans, advances, guarantee or otherwise for -
agricultural purpose. : : A

FHAPTLR II

IN LAND IN FAVOUR OF BANKS ‘

RIGHTS OF AGRICULTURISTS TO ALIENATE LAND/INT ERESTS

3. Remoml of restrictions on alnenatiou —~NotW1thstandmg anything
contained in any law for the time being in force or any custom or tradition,
it shall be lawful for an agriculturist, whose rights of alienation of land or of
any interest therein are restricted; to alienate the land or hlS interest therein,

1. Forsuc hmstﬂl tions see Wot, No. 9-29/7i-Fin. (W & M), dated the 15th Jan.
- 1975, 8-2/71-Fin, (N&M) daged z4th July, 1976 and 8-29-71 Fin. (W&M)
dm,j .9tnfnmy, 1973, apocaisd. : .
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including by creation of acharge or mortgage on, suchland or interest infavour
of a bank for. the purpose of obtaining financial ass1stance from that
bank.

4. State Government may by notification vest agriculturists not having

alienable rights with such rights.—Notwithstanding anything contained in
any law for the time being in force, the State Government may, by notification!
in the Official Gazette, vest any class or classes of agriculturists not having
rights of alienation in land or any interest therein including (7) persons
belonging to scheduled tribes covered by the. Himachal Pradesh Transfer -
of Land (Regulation ) Act, 1969 (15 of 1969), (ii) tenants other than occupancy
‘tenants, (/if) occupancy tenants of the areas falling within Himachal Pradesh

. prior to 1st November, 1966, (iv) lessees of the State Government who are
agriculturists, with rights of alienation including the right to create a charge
or mortgage on such land or interest in favour of a bank for the purpose of
obtaining financial assistance. from that bank without any restrictions, or”
subject' to such restrictions as may be speciﬁed in the notification.

5. Charge on crop and other movable property in favour of a bank —

(1) Itshall be lawful for an agric ulturlst to create a charge on the mov-
able property owned by him or on the crops rai sed by him, standing or other-
wise, or other produce from land cultivated by him, to the extent of his inte-

.rest therein, in favour of a bank, to secure financial assistance from that bank,
notW1thstand1ng that he may not be owner of the landonand from wh1ch
the crop is raised. :

(2) Notwithstanding anything to the contrary in the Himachal Pradesh
Co-operative Societies Act, 1968 (3 of 1969) or an y other law for the time being
in force, no charge in respect of financial assistan ce extended bya co-operative
society to an agriculturist shall have priority over a charge on the crops raised
~ byhim, standing or otherwise, or any other movab le property in respect of any
. financial assistance given to him by a bank provided-the financial assistance

made by the bank is prior in point of time to that of the ﬁnanmal ass1stance ’
extended by the co-operatlve society. .

(3) A bank may, distrain and sell through an official of the State
Government, designated in this behalf by the State Government, the crop or
‘other produce or other movables charged to that bank to the extent of the

“agriculturist’s - interest therein and appropirate the proceeds of such sale
towards all moneys due to the bank from that agriculturists.

,v 6. Creation of charge on land in favour of a bank by declaratnon.—-(l)
Where an agriculturist creates a charge on land, or any other imimovable
property which he owns or in which he has an interest in respect of any finan-
cial assistance given to-him by a bank, he may make a declaration on the lines
of the form set out in the schedule hereto or as near thereto as circumstances
permit, declaring that thereby he creates, in favour of the bank, a charge on.
such land or his interest therein or other 1mmovable property as the case may _
be, to secure the financial assistance glven to him by the bank.

D S

1. SeeNot., No 8-29/71. Fin. (W & M), dated the 5th June, 1973 (Appended)
2. See Not. Nos, 8-29/71 Fin. (W & M) dated 31st March 1979 and Fin. I F (F) 1-2¢
© /83 dated 11th Apm 1985 (Appended).
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" (2) A declaration made under sub-section (1) may bu varied from time
to time by the agriculturist with the consent of the bank in whose favour the
declaration has been made. Such variation shall take effect from such date
on which the variation, if it had been original declaration, would have effect
under section 9. :

CuapTer TIJ

CHARGES AND MORJ. 6"AG}ES IN FAVQ! UR OF BANKS AND .
. THEIR PRIORIT[ES :

7. Removal of dmabmw in creation of charges anl morigages.—
Notwithstanding anything to the coatrary contained’in  the Himachal Pradesh
Co-operative Societies Act, 1958 (3 of 1969) or any other law for the tims being.
in force and notwithstanding that any land or interest thersin stands alre,ady
charged or mortgaged to a co-operative society, it shall be lawful foran agri-
cuiturist to create a charge or mortgage on such land or interest therein in
favour of a bank as security for any financial assistance given to the agmcul—
turist by that bank, -

8. Pnonty of charges and mortgages in favour of the Government, a
bank and a co-operative society.—(1) Notwithstanding anything to the con-
trary in any law for the time being in force but subject to any prior claim of the
Government i in respect of land revenue,—

(@) no charge or n*ortgage created on any land or interest therein,
after the commencement of this Act, in favour of the Government
or a co-operative society shall have priority over acharge or mort-
gage on such land or interest created by an agriculturist in favour
of a bank as security for financial assistance given to  the agricul- -
turist by the bank after the commenceraent of this Act and prior to
the charge or mortgage in favour of the Government or the co-ope-
rative society; and

(b) any charge or mortgage created on any land or intérest thel‘el“ in
favour of @ bank in respect of financial assistance given to an agri- -
culturist by that bank shall have prlorlty over any other charg\, or
mortgage that may have been created over such land or interest

in favour of any person cther than the Government, a co-operative
society or any other bank, prior to the date on whic_h the charge or
mortgage was created in favour of the bank.

(2) Where different charges or mortgages over the same land or inte-
rest therein have been created by an agriculturist in favour of the Government,
a co-operative society or a bank or more than one bank, any such charge,or
mortgage created as security for financial assistance given by the Government,-
co-operative society or the bank or banks by way of term loan for develop«
ment purposes.shall have priority over the other charges or mortgages created
in favour of the Government, co-operative society or any of the banks, provid- -
ed prior notice of any such financial assistance by way of term loan for deve-
lopment purpose had.been given to such Government, co-operative soecity
or bank and such Government, co-operative society or bank has concurred
in such financial assistance and where more than one such charge or motr-
gage is as security for financial assistance given by way of term loan, the charges
or morigages by way of security for termiloan for development purposes
will rank for priority in accordance with the dates of their creation.
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“Explanation.—For the purposes of this section ““term loan for develop-

- ment purposes’ shall mean financial assistance which would generally lead
- to improvement of agriculture and/or building up of assets in agriculture but
shall not include financial assistance for meeting working capital, expenses/
seasonal agricultural operations and marketing of crops. -

(3) Nothing in this section shall apply to borrowings only from ons or
more co-operative socicties including land mortgage banks. :

9. Registration of charge and mortgage in favour of banks.—(1) Not-
withstanding anything contained in the Indian Registration Act, 1998 (16
of 1908), a charge in respect of which a declaration has been made uncer
sub-section (1) of section 6 or in respect of which a variation has been made
under sub-section (2) of that section or a mortgage executed by an agricul-
_ turist in favour of a bank in respect of financial assistance given by that bank,
- shall be deemed to have been'duly registered in accordance with the provisions
of that Act with effect from the date of such charge, variation or mortgageas’
. the case may be, provided that the bank sends to the Sub-Registrar within the -
local limits of whose jurisdiction the whole or any part of the property charged
or mortgaged is situate, within the time stipulated by the State Government
for this purpose, by a registered post acknowledgement due, a copy of the

- document creating such charge, variation or mortgage duly certified to be a
true copy by an employee of the bank authorised to sign on its behalf.

) (2) The Sub-Registrar receiving the declaration in respect of a charge
or variation or a mortgage referred to in sub-section (1) shali, as immediately
as practicable on receipt thereof, record in a register to be maintained in this
- behalf, the fact of the receipt of such declaration, variation or mortgage for
registration. : : k

_ 10. Noting of charge or mortgage created in favour of a bank, in the re-

cord-of-rights.—Whenever a charge or a2 mortgage on lan? or interest therein
- is created in favour of a bank by an agriculturist, the bank may give intima-
tion to the tehsildar or such other revenue official as may be designated in
~ this'behalf by the State Government of the particulars of the charge or mort-
gage in its favour. The tehisldar or'the other revenue official shall make a
note of the particulars of charge or mortgage in the record-of rights relating
to the land over which the charge or mortgage has been created.

11, Restrictions on creaticn of tenancy by an agricultutist borrower.—
(1) Notwithstanding anything contained in-any law for the time being in
force, an agriculturist who has availed himself of financial assistance from
a bank by creating a charge or mortgage on land or interest ‘therein, shall not,
- so long as the financial assistance continues to be ouistanding, lease or create
any tenancy rights on such land or interest therein without prior permission
in writing of the bank if he has not already leased or created tenancy right
thereon at the time of availing of the financial assistance from the bank.

. (2) Any leasé granted or tenancy rights created in contravention of
this section shall be void. . '

. _ _ 'CﬁAPTER-IV . v
ARRANGEMENTS FOR RECOVERY OF DUES BY BANKS

12. Removal of bar té aitaéhment and sale ;By,pracess‘of court,—
Nothing in any law shall prevent in any manner a bank from causing aayland .
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© or any intérest therein charged or mortgaged to it by an agriculturist to secure

¥

any financial assiétance, to be attached and sold through a civil court angl
applying the proceeds of such sale towards all moneys due to it from that agri-
culturist including the costs and expenses as may be awarded by the
court. : . ‘ :

13, Recovery of dues of a bank through a prescribed authority.—()
An official of the State Government notified by theState Government as
the prescribed authority *for the purpose of this section may on the applica-
tion of a bank, make an order on any agriclturist or his heir or legal - repre-
sentative, directing the payment of any sum due to the bank on account of
financial assistance availed of by the agriculturist, by the sale of any land or |

any interest therein upon which the payment of such money is charged or
mortgaged : . o

* Provided that no order shall be made by the prescribed authority under
this section for the sale of any land or any interest therein or any other immovy-

‘able property upon which the payment of money is charged or mortgaged

unless the agriculturist or the heir or legal representative of the agriculturist
as the case may be, has been served with a notice by the prescribed authority,
calling upon him to pay the amounts due. o

(2) Every order passed by the prescribed authority in terms of sub-

- section (1) shall be deemed to be a decree of a civil court and shall be executed

in the same manner as a decree of such court. : .

3 N'othing in this section shall debar a bank from seeking to enforce
its rights in any other manner open to it under any other law for the time
being' in, force. . ; :

14, ' Right of a bank te acquire and dispose of immovable . properfy.—
(1) Notwithstanding anything contained in any law for the time being in
force, a bank shall have power to itself acquire agricultural land or interes
therein or any other immovable property which has been charged or morts
gaged to.it by an agriculturist in respect of any financial assistance availed
of by him, provided the said land or interests therein or any other immovable
property has been sought to be sold by public auction and no pérson has

offered to purchase it for a price which is sufficient to pay to the bank the
moneys due to it. .

(2) A bank which acquires land or interest therein or any other immov-

~ able property in exercise of the power vested in it under sub-section (1) shall

dispose it of by sale, within a. pariod to bespacified by the State Govern mn

‘in this behalf,

(3) If the bank has to lease out any land acquired by it under sub-
section (1), pending sale thereof as indicated insub-section {2), the period of
lease shall not exceed one year at a time and the lessee shall not acquire any
interest in that property notwithstanding any provisions to the contrary con-
tained in any other law for the time being in force. ‘

(4) A sale by a bank of land or interest therein in terms of this szction
shall be subject to any provisions of any law in force which may place rastric-
tions on purchase of land by non-agriculturists or ceiling for acquisition of
land or by a persoh not belonging to a particular tribe or schedutzd caste or
fragmentation of land. . ’

‘‘‘‘ 1. See Not. Nos. 8-29/71-Fin (W&M) dated 315t Magah, 1979 21! Fin-L B (F) 23/
83 dated 11th April, 1985  (Appended) L
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- 15, Exempﬁ:zon to banks from restrictions on acqmaltlon of land in excess

- of ceiling.—Nothing in any law for the time being in force placing a ceiling
or limit on the holding of land shall apply to a bank acquiring a land in terms
of section 14 and holding such land till such time the bank is in a position
to sell the land in the manner provided in section 14 or otherwxse at a price
which is adequate to cover its d ues.

_ CHAPTER V »
. FINANCING OF CO-OPERATIVE SOCIETIES BY BANKS

16, Bank eiigible to become member of a co-operative society. —Notwith-
standing anything contained in the Himachal Pradesh Co-operative Societies
Act, 1968 (3 of 1969), or any law for the time being in force, it shall be law-

ful for a bank to become a member of a co- operative society.

17. Power of co-operative societies to borrow from banks —~~Not-
withstanding anything contained in the Himachal Pradesh Co-operative
~Societies Act, 1968 (3 of 1969), it shall be lawful for any co-opelatlve society
to borrow from a bank. ‘

18. Inspection of books of a co-operatlve society by a  bank.—(1) A
bank shall have the right to inspect the books.of any co- -operative society
which has either applied to the bank for financial assistance or is lndebted to
the bank . on account of financial assistance granted earlier.

(2) The inspection may be carried out by an officer or any other mem-
ber of the paid staff of the bank with the previous sanction in writing of the
i Registrar of Co-operative Societies.’

(3) Theofficer or any other member of the paid staff of the bank under-
taking such inspection, shall, at ail reasonable tim=s, have access to the books
of accounts, documents, securities, cash and other properties belonging to
or in the custody of the co-operative society inspected by him, and shall also
be supplied by such society such information, statements and returns as may
be required by him to assess - financial condition of the society and the
safety of ﬁnancml dssmtance to be made to the soceity or already made
to it,

B 19. Disputes between a bank and a co-operative society.—(1) Not-
withstanding anything contained in any other law for the time being in" force,
any dispute touching the cons tltutlon, management or “the business of a co-
‘operative soceity, between a bank uumemg a co-operative society and the-
co-operative society so financed other than disputes regarding the disciplinary

| action taken by the society -or its committee against a paid emp!oyee of the

society, shall be referred by either of the partis to the dispute to the Registrar
of Co-operative Socicties for decision.

[

(2) Where any question arises whether, for purposes of the foregoing
sub-section, a matter referred to for decision is a dispute or not, the question
shall be decided by the Reg1 trar of Co—operatlve Societies whose decision shall
be final.

prict

20, Settlement of disputes.—(1) If the Registrar is satisfad thaL any
“matter referred to him or brought to his notice is a.dispute within the meanin g
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- of section 19, the Registrar shall decide the dispute himself or refer it for dis-

posal to'a nominee or a board of nominees appointed by him.

(2) Where any dispute is - referred under the foregoing sub-section for
decision to the Registrar’s nominee or board of nominees, the Registrar may
at anly time, for reasons to be récorded.jn writing, withdraw such dispute from
his nominee or board of nominees and may decide the dispute himself or refer
ig again for decision to any other nominee or board of nominees appointed
by him. :

(3) Notwithstanding anything contained in section 19, the Registrar
may , if he thinks fit, suspend proceedings in regard to any dispute if the
question at issue between a co-operative society and a bank is one involving
complicated questions of law and fact, until the question has been tried by a
regular suit instituted by one of the parties to the dispute. If any such suit
is not instituted within two months from the Registrar’s order suspending
proceedings, the Registrar shall take action as is provided in sub-
section (1). : :

21. Procedure for hearing of disputes.—The Registrar or his nominee
or board of nominee s hearing a dispute under the last preceding section shall

hear the dispute in the manner that may be prescribed by the Registrar in this
behalf, ' :

22. Decision of Registrar or his nominee or board of nominees.—When
the dispute is referred for decision, the Registrar or his nominee or the
board of nominees may, after giving a reasonable opportunity to the parties to
the dispute to be heard, make an award on the dispute, on the expenses incur-
red by the parties to the dispute in connection with the proceedings and fees,
expenses payable to the Registrar or his nominee or, as the case may be, to
the board of nominees. Such an award shall not be invalid merely on the
ground that it was made after the expiry of the period fixed for deciding the
dispute by the Registrar and shall, subject to appeal or review or revision

gy the co-operative tribunal of the State, be binding on the parties to the
ispute. .

-23. Recovery of money awarded.—Every award given by the Registrar
or the Registrar’s nominee or the board of nomiaees under section 22, shall,
if not carried out, on a certificate signed by the Registrar, be deemed to be a
decree of a civil court and shall be executed. in the same manner asa
decree of such court. B

24. Powers of a bank to proceed against defaulting members of a
ce-operative society.—(1) If a co-operative society is unable to pay its debts
to a bank from which it has borrowed, by reason of its members defaulting
in the payment of the moneys due by them, the bank may direct the commijttee
of such society to proceed against such members by taking action under the
Himachal Pradesh Co-operative Societies Act, 1968 (3 of 1969).

(2) Ifthe committee of the co-operative society fails to procesd against
its defaulting members within a period of ninety days from the date of receipt
of such direction from the bank, the bank itself may proceed against such
defaulting members in which event, the provisions of the Himachal Pradesh
Co-operative Societies Act, 1968 (3 of 1969), the rules and the bye-laws made
thereunder shall apply as if all references to the society or its - committee
in the said provisions, rulesand bye-laws were referénces to the bank.
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, ~(3) Whereabank has ebtained a decree or award againsta ce-eperative

. society mmdebted to it, the bank may proceed to recover such moneys firstly

, - from the assets of the co-operative society and secondly from the members
o ‘ of the co-operative society to the extent of their debts due to the society. .

'g‘. B . . N i
o f} 25, Audit, inspection and inquiry reports of societies to be available to
banks.—The Registrar of Co-operative Societies shall draw the attentlon ;of
the bank financing a co-operative society to the defects noticed in every audit,
_inquiry orinspection of such society conducted as per pfovisions of the-
Himachal Pradesh Co-operative Societies. Act, 1968 (3 0f1969), and shall -
" also supply a copy each of such audit, inquiry or inspection repert if
- " .demanded, in writing by the bank..- R

Lo

CuApPTER VI
 MISCELLANEOUS.

26. Exemption from legislations relating to money lending and agri-

~ culturists’ debt relief.—Nothing in any law for the time beingin foree dealing

-with money-lending or agriculturists’ debt relief shall apply to - financial -
assistance availed of by an agriculturist from a bank. -

27. Mortgages ¢xecuted by managers of joint Hindu families.—(1)

Notwithstanding anything contained in any law for the time being in foree;

mortgages executed after the commencement of this Act by the manager of

v a joint Hindu family in favour of a bank for securing financial assistance for

, an agricultural purpose shall be binding on every member of such joint
" Hindu family. o " .

(2) Where a mortgage executed in favour of a bank is called in ques-
tion on the ground that it was executed by the manager of a joint Hindu
family for a purpose not binding on the members (whether such members

" - have attained majority or not) thereof, the burden of proving the same shail
lic on the party alleging it. : - : . '

28. Moedified application of section 8 of Act No. XXXII of 1956.—
Section 8 of the Hindu Minority and Guardianship Act, 1956 (32 of 1956),

- shall apply to mortgage s in favour of a bank subject to the modification that -
reference to the court therein shall be construed as reference to the Collector
or his nominee and the appeal against the order of the Collector or his
nominee shall lie to the Commissioner. : '

29. Power of State Government te make rules.—(1) - The State X
Government may make rules' to provide for - all matters for which provision is. o
neeessary or expedient for the purpose of giving effect to the provisions :

- of this Act and all such rules shall be published in the Official Gazette,

2 The rules framed under sub-section (1) sﬁall be subject to previous
publication, o '

(3) - Every rule made under this section shall be laid, as soon as may be
“after it is made, before the Himachal Pradesh Legislative Assembly while it is

1. Roles mad8 vide Not. No. 8-29/71-Fin (W&M), dated the 31st Jiy, 1975 (Appendod.

B
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., In sesslon and if, before the expiry of the session in which it is so laid orth?
session immediately following, the House makes any modification in the rule
or decides that the rule should not be made, rule shall thereafter have effect
only in such modified form or be of no effect, as the case may be, so, however, -
that any such modification or annulment shall be without prejudice to the
validity ef anything previously done under that rule.

SCHEDULE
Declaration under section 6(1)

| T e (aged. ... ... ......years) residingat

e tesenna e e R RS N PO being deexrous_ﬁof :

aVaxlmg myself of financial assistance from the. vttt
e i _....bank make this declaration as reqmred by section

’6(1) of the Himachal Pradesh Agricultural Credit Operations and Miscel-
~ laneous Provisions (Banks) Act, 1972, that T..................... .own/
have interest as a tenant in the land specified below, and I hereby create a :
charge on the said land/interest in land in favour of the bank for securing the
financial assistance, which the bank may make and for all future assistance,
~ if any, which the bank may make to ‘me together with interest, costs and»

) expenses thercon

Name of Revenue Name of Name of Khasra Boundanes Areain

Estate : Tehsil - District  number = South, acres
) North
‘ . East, West

1 2 3 4 56

A s o
Assessment o7 Encumbrances; if -any Rcmarks,
i Approximate ——— if any
Rupees - Paise ,value  Nature Amount -

7 8 9 01

» In witness Whereof, I, Shri..........i..... hereunder setimy hand )

t-his' e dayof...........ouen 1n the year one thousand
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Witnesses. - N
Signed and delivered by the above named in the presence of i—

(VR
@ ’

‘Signature of declarant,
o ‘ ATTESTED BY ’
Forwarded with compl_iments to the tehsildar with a reqﬁést tb include

the particulars of the charge .................. created under the decla-

.ration in the record-of-rights and to return -to the bank for its
record. o

Manager|Agent,
N PN Bank.
A ST e Place
" Returned with compliments to the Managef/Ageﬁt. e Bank.
The charge created under the declaration is duly included in the record-of-
rights on the.................... day of............ 19 .
" | -~ Tehsildar.

Fol'ward«jid with compliments to the S'ub-Reg'istrar with a request to
record the particulars of thecharge.......ooovviiuin., created under the
declaration in his office. ‘

Manager/Agent.

Returned with compliments. to the Manager/Agent............ Bank.
The charge created under the _declaration is duly reCOrc_ied», ‘ :

| St{b-Registrar. o

O

NOTIFICATIONS AND RULES
~ UNDER

THE HiMACHAL PRADESH AGRICULTURAL CREDIT OPERATIONS
- AND MISCELLANEOQUS PROVISIONS (BANKS) ACT, 1972

 Financial Institutions notified under Section 2 (&) (ix) of the Act
' | FINANCE DEPARTMENT
NOTIFICATION
Shfmla—171002, the 15th January, 1975

No, 9—29/71—Fin. (W and M).—In exercise of the poW¢rs conferred under
section (2) (d)(ix) of the Himachal Pradesh Agricultural Credit Ope,rationsv .
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and Miscellaneous Provisions (Banks) Act, 1972 (Act No. 7 of 1973), the
Governor, Himachal Pradesh, -is' pleased to notify the Himachal 'Prgdesh
Central Co-operative Land Mortgage Bank Ltd,, and the Kangra Primary
Co-operative Land Mortgage Bank Ltd. as “Bank” for the purpose of the
said Act, with immediate effect. e LT

(RHP dated 15-2-1973, P. 199).

Shimla-171002, the 24th July, 1976

No. 8-29/71-Fin. (W and M).—In exercise of the powers conferred by
section 2(d/)(ix) of the Himachal Pradesh Agricultural Credit Operations and
Miscellansous Provisions (Banks) Act, 1972 (Act No. 7 of 1973) hereinafter -
called the said Act; the Governor, Himachal Pradesh, is pleased to notify
the co-operative societies registered or deemed to be registered under the
Himachal Pradesh Co-operative Societies Act, 1968, -the object of which
is to provide financial assistance to its members as defined in Clause (e) of

section 2 of the said Act, as ‘Banks’ for the purpose of the said Act.

This notification will come into force with immediate effect.

(R.H.P. Extra., dated 28-7-1976. p, 1465).

Shim la-171002, the 29th January, 1979

No. 8-29/71-Fin, (W & M).—In exercise of tlie powers conferied under -
Section 2 (d)(ix) of the Himachal Pradesh Agricultural Credit Operations
and Miscellaneous Provisions {Banks) Act, 1972 (Act No. 7 of 1973), the
Governor, Himachal Pradesh, is pleased to notify the Himachal Gramin
Bank, Mandi and its branches located in Himachal Pradesh established under
section 3 of the Regional Rural Banks Act, 1976 (Act No: 21 of 1976) as
‘Bank’ for the purpose of the said Act, with immediate effect. '

e et e e et et e — e e

(R.H.P. Bxtra., dated 17-2-1979, p. 124).
Vestment of Alienable Rights in Agriculturists

FINANCE (W & M) DEPARTMENT
NOTIFICATIO NS

Shimla-171002, the 5th June, 1973

_ No. 8-29/71-Fin. (W & M).—In exercise of powers vested in hir unde”
section 4 of the Himachal Pradesh Agricultural Credit Operations and Mis”
cellaneous Provisions (Banks) Act, 1972 (Act No. 7 of 1973), the Gover nor,
Himachal Pradesh, - is pleased to vest the following classes of Agriculturists
with the rights of alienation including right to create charge or mortgage on
land of a landowner held by them in favour of a bank (as defined in the said
Act) fog the purpose o f obtaining financial assistance from such a bank, keep-
Ing in view the valye of the land/interest in land to be mortgaged or on which
the charge is to be created :— ' v

(i) persons belonging to scheduled tribes covared by the Himachal
Pradesh Transfer of land (Regulation) Act, 1959;
(if) tenants other than occupancy tenants ; oo
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(@) occupaney tenants of the areas falling within Himachal Pradesh -
, prior to Ist November, 1966. =~ . .

- (i) lessees of the State Government who are agriculturists.

2. This n,o_tiﬁca_tion will come into force from the date of issue.

(R.H.P. Extra., dated the 30th September, 1975, p. 1139.)

o e e

" Prescribed Authority
Shimla-171002, the 31st. March, 1979

- No, 8-29/71-Fin. (W & M).—In exercise of the powers conferred by
sections 5(3) and 13(1) of the Himachal Pradesh Agricultural Credit Opera-
tions and Miscellaneous Provisions (Banks) Act, 1972 (Act No. 7 of 1973)
and in supersession of this Government notification No. 8-29/71-Fin.(W & M)
dated 13-9-1973, the Governor, Himachal Pradesh, is pleased to designate all
the Sub-Divisional Officers (Civil) as the officials for the purposes of section
5(3) and also notify them, “the prescribed authority” for the purposes of
S%Qtl?n 13(1) of the Act, ibid in their respective jurisdictions with immediate
etlect. ’

(RH.P. dated 7-4-1978 p. 244.)

P

. Shimla-171002, the 11th April, 1985

-~ Ne. Fin.-IF (F) 1-26/83.—In partial modification of notification No.
8-29/71-Fin. (W&M), dated 31-3-1979 and in exercise of the powers conferred -
by sections 5(3) and 13(1) of the Himachal Pradesh Agricultural Credit Opera- -
tions and Miscellancous Provisions (Banks) Act, 1972 (Act No. 7 of 1973),
the Governor, Himachal Pradesh, is pleased to designate the following
officers in place of Sub-Divisional Officers. (Civil) of the concerned districts
as the officers for the purposes of *section 5(3) and also to notify them as
“the prescribed authority’” for the purpose of section 13(1) of the Act ibid,
with the jurisdictions shown against each A A

Name of the officers Area to which the jurisdiction extended -

1  2

Tehsildar (Bank-Recoveries) To cover the whole of District Mandi.
with the headquarters '
at Mandi. .

2. Tehsildar (Bank-Recoveries) ~ To cover the whole of Distriet Shimla.

with headquarters at -
Shimia.

3. Tehsi_ldar (Bank-Recoveries) To cover the whole of District Solan.
with headquarters at »
Solan. :

4, Tehsildar (Bank-Recoveries) S
with headquarters at To cover the whole of District Sirmaur
Nahan. ~ .

—

(R.H, P. dated 20-12-1986, p. 1283-1284.)






